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aifsas gfdser Tdie are el safea & fav g8 gdficd =67 g1 @ohar 81 ol gaiel & Tute &t 3Urh &9 & deoi & 09
wfcsert & faedr Jeame gF T g

1. The Maharashtra Regional and Town Planning Act, 1966.
2. The Karnataka Town and Country Planning Act, 1961.

3. The Gujarat Ownership Flats Act, 1973.

4. The Kerala Apartment Ownership Act, 1983.

5. Tamil Nadu Apartment Ownership Act, 2022.

6. Regulation 9, Standardised Development Control and Promotion Regulations for Municipal Councils and Nagar Panchayats in
Maharashtra.
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